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Applicant has filed this 

Original Application with the following . 

prayers; 

The Hofl'ole Triounal ma De p1esed 
to admit this Original Application; 

The f-onoLe Triounal may oe pleased 
to direct the respondts not to 
publish the result of departmital 
proceeding in respect of the applicant 
till disposal of CBI caseRc-15/93 i.e. 
r. L._ 6/ 2O00 pding in the court of 
spl,Judge(C3I) ,Bhubaneswar; 

The HOn' ole Tribunal may e pleasEd to 
direct the respondts to reinstate the 
applicant into service  as the inquiry 
of departmental proceeding as welL as 
investigation of C31 case is complted; 

Any other relief(s) as the Hofl' ble 
Tribunal deems fit and proper. 

Heard learned counsel for the 

Applicant and Mr.S.S.MOhaflty,Learfled counsel 

appearing for the Respondents. Learned counsel 

for Doth sides hae sUomitted copies of the 

order No.OR/VIG/01/95/VO1.IiI/634,dated 5.3. 2002 

wherein a enalty of compulsory retiremit 

has 	;een imposed on the applicant, 2his has 

oeefl taken on record. 

In view of this, the reliefs 

claimed by the Applicant in this Original 

Application do not survive and this Original 

Application has become in fructuous, 

The 0A,istherefOre, accordingly 

dismissed as infructuous. 
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